Title: Alleged interference by the judiciary in the jurisdiction of Prime Minister's Office
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MR. SPEAKER: No such interruptions will be allowed.
...(Interruptions)
MR. SPEAKER: Mr. Devendra Prasad Yadav, you make your submission.
...(Interruptions)
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MD. SALIM : One former Chief Justice has said that 20 per cent of the Judges are corrupt...(Interruptions)
MR. SPEAKER: Except the submission of Mr. Devendra Prasad Yadav, nothing will be recorded.
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SHRI RUPCHAND PAL (HOOGHLY): Sir, while | associate with my colleague Mr. Devendra Prasad
Yadav...(Interruptions)

MR. SPEAKER: Mr. Ram Kripal Yadav, please take your seat. Your statement is not being recorded. Please co-
operate with the Chair.

SHRI RAM KRIPAL YADAV : Sir, | co-operate with the Chair.
MR. SPEAKER: You think so, but you do not.

Now, only Mr. Rupchand Pal's statement will be recorded.



